
a 

INDEX 

R.Pk1C.P ?o.. .......... .... ..... . ... .. 

- F.F'I 	!'o.... ............ 

1 Orders Sheet Q4J?0 	Pg.. r2. 	. 	to 	.. a... 

Judgment/Order dtd.//'/ Jt'. 

Judgment & Order dtd ................... Received from H.C/Supreme Court 

D.A... ................................   . 

E.P/IvI.P ............. .•.........-.........................Pg....... ..............to................... 

6 	R 	P. 	. ........................................  

7 . . .'1--. .............  .to. . . 5. . .-. 

8 . Rejoinder ..... è.. •t•tI•a....•...........................  

9 Replr 	 r- 	Pg . .. 	.... . . . . . . to . . 	, 0.000 

10. An)' other Paers.............. . •...,... ..... ......l'g..... ..................to......,.,....,,.. 

11 .'.?errio ofAppearance...1-.,  ............ ....... ........  

12. IAdditlonal Affida'vit ...... . . . . . . . . 	.............................. ... ..... .. . . . •1• 	•• • • 

13 Written Arguments 	 . 	 .. 	. . .....................  

140AmendementReplybyRespodents 	 . ..... .... 

15 Amendment Reply filed by the Applicant ...... .. 	. . 	. 	.. 	.. ...... . . •
1 

16 Counter Repl3r 	. . . 	 . . . 	.. .... .. .. . . ... • 0 

	

- 	
SECTION OFFICER (judL) 

0 

/ 



\ 

SEERULE_4) 

•ENT RAL AD14iNISTRATlVE TRlBU1A 
GLAIIAhAT I BENCH 

Original Application No 
Misc, Petition No, 
Co n'Cem pt Pctjt0 
Review Application 

pp I cant ( s): 1-7 t 	- Vs.- 

R6SOflUCflt(s): 	 0 	1. 
dvocate for the Applicant(s): 

I I'dv I  cate for the Respondent(s): - 

f the Registry 	I 	 Date 	 Order of the Tribunal i 

7.02,2003 1 Present : The on'bje Mr. Justice 

Vicechajrman 
. d

H  j 	 The Hon ble Mr. S..  --.; 	
Hajra, Member (A). 

7 	lvi 	
heard Mr. D.K. Da5 -O- 4 

	learned Counsel for the applicants. 

Rpplegisfrirr >;  Issue notice to show 
cause as to why the application 
shall not be admitted. 

I List the matter on 
10.3.2003 for admjgj0 •  ka 	

Pendency of this appljcá 
tion shall not be a bar nrthe 

- 	 respondents for initiating the 

Selection process. 

Mr 
mb 

IN 

M 

-- 

• 	 .. 
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O.A. 20/2003 

10.3.2003 	Heard Mr.D.K.Das, Xeanedcounse1 

for the applicant. Mrs..H.Das, fernet 
Govt. Advocate for the State of Assam and 
Mr.A.K.Chaudhuri, J.earnld Addl.C.G.S.C. 

List again on 2.4.2003 enabling th, 

respondents to obtain necessary instructn 

I•t 	 on the mattero 

i-i&_ 	 rfta I 	 Vice-Chaimnan 

bb 

2.4.2003 	 Heard the learned counsel for the 

parties. Hearing concluded. Judgment 

e ivered, in open court, kept in 

separate sheets. The application is 

disposed of. No order as to ;  cOstt 

• 	 Vice-Chairman •. 
I 	 nkm 

(? 

•••. 	 •. 	 •• 	•• 

Ak 	 _ 
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'7. 

CENTPOL Ai)YINISTRX2IVE TRIbUNAL 
GUW.AHATI iHENCH 

NO. 	0 	 0 	 of 2003 

(At Admission Stage) 

DATE OF 

Bass.ar Md Eunis, ACS and 5 others 

,' 	•rI 	 0 	 0 	 0 0 	 0 

iMr D.K. Das 	 ADVOCATE FOR THE. 
0 	 0 	

0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 
0 	

APPLICANT(S). 

- VERSUS - 

Thie Union of India and otheçs0 
0 0 	 0 	

0RESPONiJNT(S).. 
o 

ME A.K. Chaudhuri, Addi. C.G.S.C. and 
Mrs M. Das, Government Advocate, Assam. 

,j0I0 00
0 0 00 0 00 0 0 0 0 0 00 0 0 0 	

0 	 ADVOCATEFORTH 
RESPONDENT(S). 

HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

rHE,  HON T  BLE 

j. Whether Reporters of local papers may be allowed to see 
the judgment 7 

To be referred to the Reporter or not ? 

l3, Whether their Lordships wish to see the fair copy of the 
judgment 7 

Whether the judgment is to be circulated to the other 
Benches 7 

Avf 

Judgment delivered by Ho 1 ble Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.20 of 2003 
	

1. 

Date of decision: This the 2nd day of April 2003 
(At Admission Stage) 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Abdul Bassar Md. Eunis, ACS 
Director, Municipal Administration, 
Assam. 
Shri Gokul Ch. Sarma, ACS 
Joint Secretary, Labour & Employment Department, 
Government of Assam. 
Shri Balendra Basumatary, ACS 
Director, Tourism, Assam. 
Shri Subhash Longmailai, ACS 
Principal Secretary, 
Lalung Tiwa Autonomous Council. 
Dr Rafiquz Zaman, ACS 
Director, Public Enterprise, Assam. 
Syed Iftikar Hussain, ACS 
Deputy Commissioner, 
North Cachar Hills District. 	 ..... .Applicants 

By Advocate Mr D.K. Das. 

- versus - 

The Union of India through the 
Secretary to the Government of India, 
Department of Personnel & Training, 
New Delhi. 
The Union Public Service Commission, 
Represented by its Chairman, 
Dhalpur House, Shahjahanbad, NewDeihi. 
The State of Assam, through the 
Chief Secretary, 
Government of Assam, Dispur, Guwahati. 
The Principal Secretary, 
Personnel (A) Department, 
Government of Assam, 
Dispur, Guwahati 	 Respondents 

By Advocates Mr A.K. Chaudhuri, Addl. C.G.S.C. 
and Mrs M. Das, Government Advocate, Assam. 



0 R D E R (ORAL) 

CHOWDHURY. J. (v.C.) 

The issue relates to appointment by promotion to 

the Indian Administrative Service (lAS for short) in 

conformity with the Provisions contained in the lAS 

(Appointment by Promotion) Regulations, 1955. 

The six applicants in this application contended, 

inter alia that on the face of eight vacancies as on 

1.1.2002, the respondents failed to take initiative for 

convening a meeting fo the Selection Committee which was 

to be held in the year 2002, which seriously prejudiced 

the career progression of the applicants. 

The Union Public Service Commission (UPSC for 

short) in its written statement stated that for the year 

2002 no proposal was sent by the State Government upto 

31.12.2002 when the Selection Committee meeting was to 

have been held. In the written statement the UPSC also 

stated that the State Government did not furnish the 

requisite proposal by 31.12.2002 and nor had the 

vacancies been determined by the Government of India. AS 

such, the meeting of the Selection Committee for 

preparation of the Select List of 2002 for selection of 

SCS officers of Assam Lou promotion to Lne IRS OL Rssam-

Meghalaya Joint Cadre could not be held during the year 

2002. 

The 	State r espondents 	filed their 	written 

statement and amongst others stated that steps are being 

taken for convening the meeting of the Selection 

Committee and the same is under process. 



: 2 : 

I have heard Mr D.K. IJas, learned counsel for the 

applicants, Mr A.K. Chaudhuri, learned Addi. C.G.S.C. on 

behalf of the UPSC and Mrs M. Das, learned Government 

Advocate for the State of Assam. The learned counsel for 

the respondents stated that there was some delay also in 

processing the matter in view of the interim order passed 

by the High Court in a Writ Petition and subsequently 

steps have been taken for processing the case in view of 

the interim order of the High Court. 

In view of the facts and circumstances of the 

case, I am of the opinion that it would not be proper to 

pass any order at this stage since the authority has 

assiduously taken steps for holding the Selection 

Committee meeting. Already, a considerable delay has 

taken place in not holding the meeting in time. 

Therefore, it is expected from all the respondents that 

they will discharge their statutory duties with utmost 

expedition, which will serve not only the interests of 

the applicants, but will also serve the public interest. 

With the above observations the application stands 

disposed of. 

D. N. CHOWDHURY 
VICE-CHAIRMAN 

n km 
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•r 

o 	wo. 

ih!U1:icfl of (d 

L :cs: 	flr, 	T:C 

EXRES 	 ONTE*.FTS PO.E 	os 

L COT SHOW 1 NO THE VACANCY 	OS I I ON 

:flf 	TO 

 

1AWASSAM 

C 	- 	4$ 	
• ;r• ' 4 	' 4 'i , 	 4 

GRADATZON LIST v DC NOTIFICATI0,1V,  

fc 7 	1 :½TEr) 	2.7.2002. 

i.:)p :C E:OOF 	REPRESENTATION F I LE:D BY 

APPLICANTS DEPC3RE THE RESPONDENTS  

GOVERNMENT,  

Ci 1-d 	1 

Advocate 

/ 
/ 
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THE cErRL. ADMINISTRATIVE r :c 	 :c BENCH 

AT CU4AT11 ' 

EE:1EN 

Au1 E- .ar Md. 	a, ACS 

Director ,  1:H:Haai 4din ita ( iai 

2. 	?r j1 Ch. E;rm.., 	A CS,joint SreH'y, 

Labou r & E mployment Eç t t; Eicv t 	F 

. 	Sri  Bal endra  cs B i 	r 

Tcur 

4 Cri. Sh.h LOnQaiai ACS , Principal Sec r e tary ,  

L alung Tiwa Au t onomous Council .  

5. Dr. 	 ACE Di. rrcar 

Pub lic E: t.rpr ir 

.Eyd iftikar Hussain, AC S, D eputy 

N:,rt;h C.ar:h.tr Hills Dir i:t 

APPL ICANTS 

't:.' .:jj.) 

t The tJu i1 -  of lnd i a ~  

4hrrurh the Secretary tO the GuvtMf a 

'Lnrrt; of Personnel & Tr.airin: 	New DIh:i 

2 . The Un i:n Pu.t 1i: Se rv ice Cr,mm ii iran 	rep r+rsen 'ci 

by it'.ir:In).L.pUr H 	jeSah j ard.NW DIhi. 

:3.. The 	 ';* of Assam, thrnuch the Chief Ber:ret •ary, 

{:3-t. of Assam ,  Dirp._r, Eci.wah.ai'. -.. 

Con ri 	P .'- 



,1 	•3 

The Princi al Secretary, Perc.nrel ( Dept 

vt.of Assam, Epu', 	Lati-.. 

RESP:)NDENTS  

DE.T* 1 LB OF 	I CT1 ON 

P½R1 I JLARS OF THZ ORDER 	iNST WH 1 EN THE 

PPL ICATION IS ADEe 

The ore;en t ao I ice t; ion :i e not 	di rectad 

•ga irt any specific order and the aeme is be nc ore- 

er red for a d i rec t ion to the Respondents to cver}e a 

meeting of the ael ect ion comm it tee toard3 p reparat ion 

the 	i cc t ii t'ior the y e ar 2002:rf 	ot; :i on to 

the indian Admin jatrati'e Service ( 1AS 	
from ci i ible- 

officera 	f St ate Eiil Bevic:e Cl.a 	I of Assam Wi 

envisaged 	under the irid ian Admin jat rat ivc 	S;rv ice 

laa 	1954 and Indian Administrative 

Prc ice (Acipo in merit by promatianh Regulation, 195 % 

2 . 	JUR I CDI CT I ON OF THF UP 1 BUNL 

	

t;hattha 	aub.:ect; 

matter of the inatant app I ic:at ion for ch ich they 	an 

rec'eC1I is j:li within the jurisdiction of the cnbJe 

Trihur3.i 

7 L:tMiTATlOt 

further dec l are 	that the 
The 	applicants 

within the 	1 imitation oeriod re- 
aplicaiofl ifi 	ed 

ion 21 	c ft;he Administvative 
Ur ibu.nal. 

ibed 	der Sac: 

\t 	M85-1  

Contd..P/-- 

11 



4. 	FACTS OF ThE CASE 

4 	 That 	the applicants ar e C1a•--•I f•- 	of 

the 	State 	Government 	and belong .4 ) 	 I 	Civil  

..,• P r esent 	Case, have 

a 	common 	grievance a r ising out of a 	common I:: 

the Applicants have common interest 	in 

the 	matter. 	The Han ' ble Tribunal may 	be p I 	.aaed 	to 

allow 	the 	.apoI:i.:.tt;a 	to 	file 	the present app:tie:ation 

jointly 	in 	terms of fie the Cntral Adminia- 

tative 	TrbunaJ. 	(Pr 	re) 	Rulea. 1907 

4.2 	 r 	.1.  the a. i an; 	£ oenpa 	to 

1977 batch and his position hemp at •rer'j] No. h of 

the seniority Iiatr:.f A'- Ofjre 	; and is at  

holding the ,et:f Director, Municipal Administration,  

The Applicant N. 2 b e longs to ASS of 1975 b. ... 

and his position is a aeria3. No.1 of the seniority list 

and is i.t.oaa!rt holding the paat of .Jojnt 

Secretary, LabourandEmployment Dept t {3ov t of Aaa am 

The Apo3. ir:an: No...3 belongs to the 1977 ASS batch and fl: 

aition is at serial No,7 of the Seniority L.iat 

Offir:era and is at present holding the poet of Director. 

ir:r iam, A aaa 	he applicant No.4 belonqs to ASS of 

1977 batch and his position is at Seria:i No 9 of the 

Seniority L.iat and is at present })1o.k.fly the poatof 

Princi pal Secreta.......La ion; T r4a 	Atonooa ronr: L1 

The App I ican t No. S belongs to  the 1 980  batch and hi a 



position is I ha 	the Bnicr'itv I i-at; 	and 	is at present 

nn ti--a; of Director, cub I 	c. 	t'.rpr 

Iag-a 

P.,. 12 

to the 	190 b-at:h and 	his 

paiinn is -a 	-aria3. and is pr-antiy the puty 

)% -- (VU a -a .innr , 	Nnr tb L-a:na r Hi I Is 

4.3 	 That all the -ai< .apçli::.anta are eligible 	for 

pr'Tc: inn to the lad i. an Adin i-a;-at ive Ce rv .ie in 	t;erma 

of the prnvi-a-a of the lAS (&PuintmOnt by Pr:tion 

	

eeiafter - e -f'red to as "th: 	eg_3.-t. 

t :rv 

4,4 	 Tlhi 	the p resen t V-aflCi pn-a it; inn of 

t innal nn-at-; 	f':3r ASS to lAS (A-a-aam Snt of A-a-sam- f  

-lava 	Joi t C-ad -a-a) i-a 

9 flj 	-t;: arw: i e-a h ave  been f i 3. 1 ed up in 2001 

!• C tb ree 3 va:nc ia-a kept reed fn rpaden:y of 

	

apartment-al pro:eedinc aç3a.r-atSr ± G.0 Sar'ma- P.K 	)a-a 

and sr;, N. Haqu.e 

(.ve) 	vac:.an:.iea due 	to 	retire ectSde-ath 	of 

Ct £.:er-5 

V Thus there are- 8(eightl vanarciea as on 1,.12002 

A li-at aham inn the vacancyP n-a i t inn Of ç:rnmo--

.:.-,. /fc to 1AS(AssamC:mjant 	Oil  

A- -a armh 	'3egh-al aya -mint Cadre) 	is ameed 

ere--i-th- a-a Annmm-xure - I 

Cnntd P/-- 
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45 	That the n.uee of the ore3v; appl].c.anta 

cjubi ihed in a draft gradation I jet of the State Ci ii 

Se r i:e office re circulated by not i f icat ion dated 2nd 

2002..in 	this 	 t{I 

Applicant:t was shown at 51 	5 the came of the 

App I ioart No 2 at SI No.. I the name of the Appi joan 

3 at 53. 	7 and the nae of the App Iic.:w t No. 4 was 

ehown at. SI 	o9 the oLme of A : bent No.5 Serial 

No.11 and AppIi:i.cit; Nc at Serial 1.k. 12 Thue the 

fol lo inq App I ican te are within the ione of Cone idera-

k;ion for Dromotion to the Indian Aiietratie Se rvice 

A copy of the y r'thtt ion I bet c: i rc.ul at;ed vide 

not i f icat ion dated 2. 7 2.002 is anne ed here to 

as Annexu 

4 	 That I 
the i •aet meeting of the ee lect ion 

j.. promotion to Indian Administrative Se rv ice 

wee held durin?; the vear, 2001 	-noe, the ne:xte t'in 

of the said 	I ec t ion comm it teewas to be h Id in the 

year 2002 However, t ill th Ia very date, no process has 

been jitiated eo fe r for oonvenjflS the meet inq of the 

leo t; ion commi ttee echedoJ ed to be he 3d in the 2002 and 

it is this that has oreatly worried the preaent AppI i 

These Anp :. loan ta have been a tagnt ted in their 

rv long t jme C3t of the preaent 

Con td P 



o : 

- 

.aop I 

 
can ts 	the applicantNo 	ia.; t 	54 ye a r s 	he 

would not be jc' U: la for cons ideration for prot ion to 

indian Adhinistrative Service in terms of the orovi4ion 

of the Qgulation. - 

the various representation are 

arre 	d he2 	.'; 1;0, •a 	roe 

4.7 	That th e  o eec t. epl.can5 in te-.r individ 

cia i : 	cc it i 	i 	rap r 	en t; at; 	 a 	Pr .t oc 

• 	pal Secretary to the Gowernment of Assam, Fersonnei 

ecrt;ien tpr :y i n; for p roeal;i.on to the Indian Adminis - 

t rat i ye Sc r' ice and for tak inq approp r ia te steps for the - 

year 2002. For 	:t t the Pp ii c an tna No 5 andO euhm i t;t 

the i r rc;cc t; i e . rep resen tat ion on the same date i e 

27.2003. The applicant; No 	2 3 2,4 submitted their 

• on 29 The .ap::l i::.ante in their 

r'epra can ta ; :ion vent ila ted their grievances in T''O tO 

cn '.'.Lction of the competent .thor i t i es in .: nvcc inq 

C 	t . 	of  th 	e:a Icc tion :::am. i t ;cc unda p the 	
mv i 

ions of the Req63. at ions for the pur ose of pub I icat ion 

of the ce3c::k; list of cliqi.ble State Civil Scriicc 

off ice PS fo rpr' .mot ion to Indian in strat i 

Sercc 	rh.aoo:Licste stated in their i'cpsetati0 

that the meeting of the Sc I cot i.' Comm i t: cc cou Id not be 

N :td in 2002 because Mf non .bm i.sc ion of the propos  

by the State Government thouph tb.....a was eight p romo 

i ion a. I v cc: anc: 	From ACS to IS for se jec t ioncr i.oz 

2002 and the said i ....otiOn on the pert o ...  

romeo t 

 

W. 	cc r 	I 	cop ard 
i aed the procot ion a I. 

ta of the apt) I ican ta who are with in the ;ona of 

Can 

H1 . 



consideration and has eOta. I d civ I I ::oeeouce and 

+ce• the app 3. ic.tn t eeei'e th ie 'on b le Tribunal 	inter-' 

Ion 

That Rule. 5 of the iS Ue. -ui tent; 	Rulas l  

1.54 pr ,idea for recru i tment of the mi'rbere of the 

t3t.ite Civil Eice to the indian Administrative Service 

h'.thd of promotion. The I5 (ppointment b 	P roim --  

tion) Ru1ation 	1955 >f'videe for methodology for 

prpi'.ation of the e3elect I 'jet of eui table State Civ I 

Serv ice 	f3ff;:'af)c'';i"e pur:ee of pi'oot. ion to 	IA&3 

Unbar Rule 21 (4 of the Regu.l at; ion, year meane the 

period . ieenc: ing on the f i a t day of January and ending 

an 31st day of December of the eame iear. The Rule 3 of 

the Reçjti I. at ion p mv idee for cone I tL.i OO of the coi\mi t-

tee to make selection and the Rule 5 of the Regul at ion 

oreparai;ion of the select 3i'ev of it 

fficere as per Rule !l ) of the Reulation Each com-

mittee shall oro Ina r . ly meal; ever'y year and prepare a 

eel ez:t; 3. j; o f members of t7he.%t;ata Civil Service off I-

cere as are held by teø: to be eui.table for or'omot;ion to 

the eerviCe per Rule 5,t:ha nm:ar'e of vre Of 

State Ci'i. 1 8ar ice to be included in the list shall be 

determined by the Central Government in z:oneu I tat ion 

i. th the' St;;te Government concerned and 'eha 3.1 not e'r:eed 

the numbe r of e: be 
I 
 tantive vacancy  as on the let day of 

J.i.nuary of the year in which th e  meeting is h aId, in the 

poet ave i 3. able for them under Rule 9 of the Recru i tmen t 

Cont;d F/• 



- 	 . 

Ru. I ae 	As 	.: e r eu.h- ru.? e (2) of Rul. e• 5 1 	the comm i. t tee 

ahall consider for in::luaic.,n in the said I jet the 	-:e 

o f mesw,re 	f'the Btate Ci.vi I Serv ice in order of 

seniority.P roy ec t o  eb-ru. I e (21 e tatea that the 

ommi ttee eal i notoone ider the cah of a member of 

the state Civil Serc, ice uniece on the f iret; January of 

the year in eh i oh it meats he ii ac; substantive ye ar in 

the £.te Civ i Berv ice and h as  comp Ic ted not I aes than 

B yeie of continuous eerv ice su.t ::c. of Rule S 

also prcv ido that the committee ehal I not cone ider the 

case of the members of the Et.ita Civil !3arv ice who have 

attained the ane of 54 yeae on the f i rEst day of Janu 

ary of the year in wh i oh it e.et;e The Applicants or eve 

leave of this Hon ble Tribunal to refer to the relevant 

prcv isions o f the lAB (Recruitmenth Requl a; ion 1955 at 

the t .me of hear jni  of  the instant case 

4 9 	 That i t; us I umbent on the official Reepon- 

inte to take app rop na te steps for ocnv'2n in9 the - 

ing ofth cc ler: t; ion commit: tee every year to f I I I up the 

substantive•va:a j5ifl 
the IAS. It is stated that at 

o resent; B lAB poe to are va::ent and the vaceno ies are 

.eJ:eteflt.iR5 
vacancies within the meain9 of the Re9u)a 

ion and the same are required to be f ii. led up in can- 

farmi ty with the Rec ru I tment; RcuI at ion 	
tcfortflate ly 

the official ReodEfltEs till thievery date 	have not 

taken any app ropr i ate ss tepss for coflVfl in9 the meet ing of 

the selection cammi t tea 

Con td 
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4.10 That as stated ear,  3. icr, 	out 	of 	the 	aix 	apo3. i- 

caci ta , 	the applicant NO as completed JM• years of age 

an 	I E:2)02 and 	if the sin:e meeting of the selection 

r•ne, j + fe was nrit held 	in the year 2002, the app I ican t 

Na 2 would aier ioua run the r ia: of 	los.i.ng  the onportun i- 

ty of promotion to :.s 

4.11 	That all the six ..aIiants are not Or, 

eligible for promotion to lAS in tera of the p roy i ione 

of the Regulation, but they are also within the zone of 

-:ona ide rat ion in terms at the i rae n:ir i my The An6ual 

Confidential Reports of the six applicants are qood and 

if the meet ma of the selection committee is held in 

te rma of the proi ic iona of the Reg let• ion t:hen the 

reaent app I ican te stand a very goad chance of being 

ac 3. .cc4;cd for the purpose of p ost ion to M.  

4.12 	That now it is a aett led 	principlu of 

aer1ice jurisprudence that if there are euatntice 

yar: Lea and the Rules prov ide for hold inp of the 

'ec icc t; ion commit; tee e''c ry year to f i I 1 up theac yaca 

ci ea, then i tie ir:umb*m t upon the competent authority 

to cawenc the mea tin': of 4; he ec 3. cc t; ion c:mmi. ttec Since 

at 	preaent there are ahatanti%ie ya::anc Lea; within the 

ree.n I ng of Regul at; ion in the lAS poe ta twr e fore 	the  

off ic i al Reaoondenta are under laqa I ab I ica.t ion to 

convene ca e mae m i ag a ft;he eel cc. t; iOn commit teei in con- 

Con to P f- 
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i:h t:h 	nviinnJ 	f f:he 	 n 

	

':: the e ln 	;ate 	 i Servne 	f:r 	hn 

ar 	in t:he :cs.e 	 ii 	t: :n fn r 	 inn 	to 

icid rn iih; r a t 

That 	ur applicant 	 t;hat:th 

the year O2 i*s over and t: i I th ia very date no a ten 

ave Cnn tza:en v the f f:.c ia3. Reap .den t:: 	ve:ne 

the 	tnp of t he eL ction c:,efte for 	reparation 

of the -an I en f. I i-a i. for ak nç p r ant on t;n 	;he. 	an 

.an': i:.r fill c 	up the 	ntn 

t -ve vacanc in-a in t:hn e' 	t-  c•t;a; 	 i 	dain intr; 

i 'n Snrv 	be long inn to Aa-a-a Cadre 	tenfore 	the 

re-aent: 	i.z:ant-E'e n.oe be fore th in Hon b In Tribur 

a3. neat I ng I te in t - e rvnnt on n the p rnn t ca-an and for 

a -  apprnpr i ate- d I -nf: inn to t;he ff in I al 	
d eta to 

ac.: tin con form i ty. I th the p 	
in i >n-a of the Flnçu.l at ion 

eon to :en'a the en t; inQ n-f ttn en Inc I-ion 	I I 

-mr 'c- on year 	 Or mat ion. p 'ot ion to the 1fC 

4i 	
hat in vie of the f-ante -and 	i.rnnmat.cna 

the c-a-ae 	 d;-anOaal Ot 	;ne: 

sl 
	 j- -- n ;-; 	n 	;hn vnar2&r.. ia 	 1-'r 

o 

4;hn'n-Lr will 	 - 	'r.' 	.'. toe io;nrea 	nTtflC 

enne 'ç)3. j:anI-a 

- •..< 	.' -. r. 	i-... 
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4.15 	That the 	 fiI 	 app1:&catic.n 

-- - f ide and for secur ing the ends of justi c e ,  

5 	EOThr ;r REL. :c EF wi n.1 L..E:i34L PROV T 

3. 1 	 th Of I 1. ia I Responden ts are 	nth:'.r 

obligation to act in con ori ty with the provisions of 

(Rcru . *;a.en 	 and the IE (t.n tzn t by 

Proot ion ) Requ 3. at ion 

5.2 	 i. iv 	is .i ncth1berc 1; upon 	the 	ff ic i. .ti 

Respondents to ::onvne the 	 t in 	of the 	I ct ion 

committee every,year if there are 	 accc 

to be filled up. Since at prnt substantive v.acanc ie 

are there to be f illed uo . the meeting of the selection 

committee is required to be 	 /kfl1d in t 

(AppointmeM by P r:v.inot ioc 3 Requ]. at; i on 

5 	 ecaLu'? the ( ,.Jn action of the official re --  

aponden ts in the matter of conveqinq the meetjnQ of the 

I ect ion committee tantamount to deemed re fua I of 

act; in 	in coformi *;y with the pcvi ions of lAS (Ap- 

poin tment by Promotion ) Reoul at ion and the 	 is  

:i:3.Ieq.t. and ai;'. 

5,4 Because 	the Applicants have 	a 	riqht; 	to be 

considered for p ro; in and 	the 	reçf:efl tIZ$ 	have the 

covrespandting obligation to act 	in conformity with the 

Con t '. 	P 
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I'OV I lone-  Of the Ru3. at--ion to Fl 3.1. up the substantive 

vacancies in the p romot ed po- te and to cqnsider the 

cases of the eliqib:Lef -f- icer for prot;ion who are 

wi id in the zone of cone ide: rat ion 

DETA.3: u OF PE:ME:D3:E:s EXH;UETED 

That the app Li c - t-i- eta ic that they have no 

other -a I ic -- tii,e and efr icac.tt - 3 remedy except by way 

of approaching f;h I e Hon b I e Tribunal.  

7 

ANY OTHER CC3IJRT 

The app l icants further declare that no other 

.appi i-.:at ion 	wrIt pet it ion or suit in reape::t of the 

subSect rof the i.n-iitani app3i:.at;i.on is filed 

before any other Court , Author I t:i or any other Eench of 

the 4nb3.c Tribunal, nor any such app3.ication writ -

pet I t ion or cu I t is pend I nq be fore any of th em.  

REL. T.EF SOU(*-T FOR 

8.1 	Direct the Reapandentl to c -vene the aeei ±9 

of the cc IcC t inn c:nTh\i I: tee in the year 2002 for carryi9 

out the mandate of Rul c-a 5,6, LA 7 and $ of the md .i an 

Adn in i-at rat: I •.ie-Berv ice (Appo in ircn4; by Pront ion) Regu 

3.ai±nn, 1955 en that the c-ace -a of the e119.ibIc officera 

(App 1 ic-an i-a ) of Assam C i ii Serc ice who are w i. th in the 

anne of con-a ider'a't inn for p00tIOfl to if may be cone Id-- 

ere-d 



3 . 	.'.,. 	 . 

c. '' such other -  ur..'-3r or orders as  

deemed f  i ' and i rp r under the fac ts and circums t ances  

r NTER t 	 ' AYED FOR 

P - d inc.' disposal of the MA., be fcirther 

p3. e.ied to c.ie''e that the pondency of the CL ' - haI I 

not beabar for the off ic t al Refondent% to take WPM - 

priate 	.j.:;}J in convening 	L. .1-.._ of the selectiWt  

committee in t - rma of the p roi i- ics of the in. ian 

dmin iet.r at ive Serv ic (Appointment by Pr :t;ion ) Rqu--

I at; ion, 135 for ft I I inq up the -iutt;art1Ve vacancies in 

the Indian Administrative Sev ice pote of Assam Cac.i re 

The ano i ic at ion is filed through Advocate. 

i - 

t 	 r-te 	 tf 	03 

Payah le at 	Ouwahat i 

i. 	LIET EW 	ct.SURE: 

As stated in the Inc.ex 



- 	 i+ 	. 

t1r 	:U.-4 

PL" 	 49 ye a.c, 

:kin zf .at 	3' 	i i 	at i:rent Di rctr 	Municipal 

dm in i;t;ratinn 	 th* app I ictnt Mn i 	dm h ry 

nIenIy affirm and 'rify thai; the 	 made in 

uaracraph 

true: t;n the et of my knoviladçje, 	 made.ir para-- 

	

4' 	 • re tui to my 	:i format icr' 

de r i ied from recorde a nd the et are my umb I e ubm ie--

• 	eon 	kre 	a ran oleT rLb:nai. 	am also culy 

•:v.thor i'd to si.qn this c,erif :at in on behalf of the 

	

her •;pl i -:ts 	:c 	ave net; 	,Opesse 

4" 

	

And :: 	n 	verifica.tiOfl on this 

day 	 2OO 	at 	 i 

, 
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Vacancy position of promotional posts for ACS to lAS (Assam Segment of 
Assam Meghalaya Joint Cadres) 

Year 	 No. of Vacancy 
1998 	 2 
1999 	 4 
2000. 	 4 
2001 	 2 

12 

9 (Nine) vacancies have been filled up in 2001. 
3 (three) vacancies kept reserved for pendency of departmental 

proceeding against Shri G.C.Sarma, P.K.Das and ShriN.Haque. 

The following 5 (five) vacancies have arisen due to retirementldeath of 
the following officers. 

Shri D.C.Barman, lAS retired on 28.02.200 1 
Shri P.Basumatary,IAS " 	"31.03.2001 
ShriN.C.Barooah,IAS " 	"31.5.2001 
ShriN.G.Barua,IAS 	" 	"27.8.2001 
Shri N.K.Chetia,IAS expired on 21.7.2001 

Thus there are 8 (eight) vacancies as on 1.1.2002 
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a 
No.PS3/2OO2// 	

Dated Dds 	
he 2id JUlyt 2002 

?FICE ORDER  

The enciDsed grad01 
list f 

ACS Officers 
revised in Psuance of. the. OM 

	
/96 	12.3.2002 . 	

;. 
• 	H 

in th 0e 	
of the 85th. amenden t of 	eCo.nj 	of 	 . 

hereby PUblishedfor gener 

	

44 	
/ 

	

Sd/.SAIKIA 	
. 	 I 

	

& $ecy.to the GOvt•of 	
J S  

Personnel (A) 	Darte 	
As$am 	

I *Memo 	
53/2062/ p t/35-

A. Dated Disp, the nd July'2002 
	. 	

H 
Copy frwerded to :- 	 S 	 • 	 . 	

S 

I. The Accouant General (A&) Assarn,Majda
j 	

. 

Guwahj — 29. 	

ii 

2 i.i1 ACS Officers 	 S  

	

By order etc. 	 ,5 

° 
(}f.'. SRt4A) 

All 

 

S 	

S 	 Under Secet ery 
 to theGDvt.0f

S As3a 	 I  ersonne1 (A) bepartmeht 

• 	 S . , 	 • 

I 	
'S. 
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1t 	AC:s4ojcr. 	
. 

/ 	. 	 fl 	
O.M.No,A59/96 	On 1- 20.02 

/163 ,
.  

/ 	 - - - 	

- 	 a;o; 	
- 	;: ;m;r 

No 	 . 	
•. 	bfrtj 	Djt 

	

" 	tjon' 	
entry 
in  
ACS  

1 hrj Gokuj Ch- Sarm ' MA 	
1-3-49 Jorhat'.131175 G4 	Subject 

COlile Of  
cii1. 

	

• 	 •3 316/6 
i.edby.' H 

him  

	

. 	 theHj 
Court 

2, Sj Harendra. 	M. 	
5,2446 Lakij 1977 	G 

flhuyan, - 	 . 	 2
. 	 pur. 	 . 3. 	Pradip r4  Dasi M.A 	

16.3,53 Cachar171 G, 4, lId, N 	1 Haque 	
28.2646 Jorhat 1977, 	G I  S. A .t4ahanad Eunus 

v' 	M.A. 	1.2,53 lamrup 1977 	G. LLB, Shri Bannantapegu  
Shr 	1end Be 	

M, 	
1.147 J°that 1 977. ST(p) swnatyA 1 8449 

LL, 	 8 °ngaj 7.5,77 (ST(p) 
Qaon. 	. 	. 8. Shj 	

rpHazarjkMA 	1,3,45  9, Shrj Subbash Longi 	 Rainrup 1977 S.C, 

	

B,A, 	23,2,53 N,C,H11182 577 ST(H) lal, 	' 	 . 	. 	 .. 

1Q.shrj 	OtI. 	
B.A,, - 	1.3, 11, Dr, 	j 	 45 Kamrup 1977 S.0 

l2oSyed 	
. R 	Zaman 	

1.2.51 JOrhat 21.3480 G, t 	
HusajnLáPb.9jg 	

GOlaghat 198O , 13.ShXI l(aruria Ianta- 	
i(arnrup 1Ô.3,80 G, 

(al1ta 	 ..1.611150. 

}IUSSain lor M,S, 1.165 	D1brugr 19 	G 	. t1,ph1 	 . 
lSaShi..pur 	

1,4,52 Djbrurh 1980 O.B.C, LLB 	 . 
16.Shrj 	

Barua 	 21.7.56 J(amx l7.Smt, So 	ara 	
1.152 Tnsukja 	C 	

. 	j 
18, Shr Santanu Thakur 
19,Shj 	 M.A. 	

'Torhat 24.38O C. 

	

20.Shrj hupe Ch.a11taA 
	

Th Ssagar 	G. 
Das 	 Math ' M., 	

1114881bsr 19$0 Sc. 
.• 	 . 

•21.sj Sail 	a 	ä Nath. 	 r M.S 	1 C 	
1,54

.13  arpta 1980.0,,c 	.,. 

/ 
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To: 

The Principal Secretaty to the Govt. of Assain, 
Personnel Department, Dispur, Guwahati-781006. 

Sub: 	Promotion from ACS to lAS cadre. 

Madam, 

Most respectfully I beg to state that I belong to ACS of/9 7 7  batch 
and my position being at serial o •  'i of the Seniority List of ACS 
Officers, there was every chance of my case .being included in the select list 
if the selection committee meeting would have been held during, the year 
2002. Although there are eight promotional vacancies as on 01.01.2002, the 
selection meeting was not held due to non-submission of proposal from the 
State Gemment. For the above reason I have been deprived of my possible 
promotion on due time. 

in view of the above, you are requested kindly to arrange for 
submission of necessary proposal to UPSC/Government of India early so 
that the selection committee meeting for the year 2002 could be held in the 
early part of 2003. 

Yours faithfully, , 

A 



The Principal Secretaty to the GovL ofAssam,, 
Personnel Department, Dispur, Guwahati-78 1006. 

Sub: 	Promotion from ACS to lAS cadre. 

Madam, 

Most respectfully '1 beg to state that I belong to ACS of /9batch 
and my position being at serial 'o / of the Seniority List of ACS 
Officers, there was every chance, of my case being included in the select list 
if the selection committee meeting would have been held during the year 
2002. Although there are,eight promotional vacancies as on 01.01.2002, the 
selection meeting was not held due to non-submission of proposal from the 
State Government. For the above reasoii I have been deprived of my possible 
prOmotion on due time. 

In view of the above, you are requested kindly to arrange for 
submission of necessary proposal to UPSC/Government of india' early so 
that the selection committee meeting for the year 2002 could be held in the 
early part of 2003. 

Yours faithfully, 

slu 	2-°' 

/ 	 Ls141l 

Jy1/?e a5 O- 

A 

( 
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To 

The Principal Secretary to the Govt. ofAssani, 
Personnel Department, Dispur, Guwahati-78 1006. 

Sub: 	Promotion from ACS to lAS cadre. 

Madam, 

Most respectfWly 1 beg to state that I belong to ACS of 1977 
batch and my position being at serial 7 of the Seniority List of ACS Officers, 
there was every chance of my case• being included in the select list if the 
selection committee meeting would have been held during the year 2002. 
Although there are eight promotional vacancies as on 01.01.2002, the 
selection meeting was not held due to non-submission of proposal from the 
State Government. In this connection, I further beg to state that I have attained 
54 years of age on 1.8.2002 . As such non-holding of the selectiOn committee 
meeting within 31.12.2002 has effected my case of promotion and flirther 
delay in the matter is very likely to deprive me of my, getting into lAS, as a 
candidate belonging to Scieduled Tribes Plains. 

In View of the above, you are. requested kindly to arrange for 	- 
submission of necessary proposal to UPSC/Governrnênt of India early so that 
the selection committee meeting for the year 2002 could be . held in the early 
part of 2003. - 

Yourslly, 

(BALENDRA BASUMATARY,ACS) 
DIRECTOR, TOURISM. ASSAM 

-y 
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To: 

ThePrincipal Secretaty to the Govt. of Assam, 
Personnel Department, Dispur, Guwahati-78 1006. 

Sub: 	Promotion from ACS to lAS cadre. 
:lc 

Madam, 

Most respectfully I beg to state that 1 belong to ACSofJ 97 7_batch 
and my position being at serial No of the Seniority List of ACS 
Officers, there was every chance of my case being included in the select list 
if the selection committee meeting would have been held during the year 
2002. Although there are eight promotional vacancies as on 01.01.2002, the 
selection meeting was not held due to non-submission of proposal from the 
State Government. For the above reason I have been deprived of my possible 
promotion on due time. 

In view of the above, you are requested kindly to arrange for 
submission of necessary proposal to UPSC/Government of India early so 
that the selection committee rneethig for the year 2002 could be held in the 
early part of 2003. 

Yours faithfully,  

P 
cLic. 

JI- 

$ 



2 1' 

To: 

The Principal Secretary to the Govt. of Asani, 
Personnel Department, Dispur, Guwahati-78 1006. 

Sub: 	Promotion from ACS to lAS cadre. 

Madam, 

Most respectfully I beg to state the following  few lines for your 
kind consideration and orders. 

That Madam, I belong to ACS of 1980 batch . There are eight 
promotional vacancies from ACS to lAS for selection during 2002. 

2. That Madam, the meeting for selection could have been held in 
2002. But due to non-submission of the proposal by the Government the 
meeting is yet to be held. 

3'. That Madam, my name definitely comes in the zone of 
consideration and the selection committee could have considered my name 
also. 

4. That Madam, delay causes injustice to everybody and as such, I 
request your honour to send the proposal at the earliest for holding the 
meeting of the selection committee for 2002 in the early part of 2003. 

Yours faithfully, 

(Dr. R.Zaman) 
Director, 

Public Enterprise 

\, 
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No. NCHG/E-SIH/2002-03/ 
	

Dated Haflong the 27th  JanI03 

To 
The Principal Secretary, 
Personnel (A) Deptt. 
Govt. of Assam 
Dispur, Guwahati-6 

Sub: 	Request to expedite the sending of Selection Zone List for nomination to 
the lAS against vacancies. 

Mme., 
May I take this opportunity to apprise you that I joined the ACS-I in the 

year 1980 and since then I have been serving the Govt. in various capacities. Now 
perhaps I have become eligible for nomination to the lAS. But it is learnt that the 
selection zone list for nomination to the lAS against filling up of vacancies pertaining to 
the year 2001-2002 has not yet been sent to the UPSC for which reason the Selection 
Committee Meeting for nomination to the lAS couldn't be held by the last 31 Dec/2002, 
As a result, I feel, we have been deprived of the benefit. 

Therefore, may I request you to send the list without further delay so that 
we are not deprived further. I shall be highly grateful if you kindly look into the matter 
and take necessary steps. 

YFaithfully, 

(Syed Iftikar Hussain) 
Deputy Commissioner. 
N.C. Hills. Assam. 

L 
'Vt> 

- 
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In. the Central Administrative Tribunaj ,Guwahati Bench 
O.A. 20/2003. 

In the matter of : 

O.A. 20/2003 
Abdul Bassar ,Md.Euflus & ers. 

.Applicants 	- 

VS 

union of India & ors. 

• •. • • . • . • • . . .Resporidents 

-AND Ow 

In the matter of F 

Written statement on behalf of the 

state of Assaxn, Respondent No.1 

(represented by the Chief Secretary 

to the Govt.of Assarn) and the Principal 

Secretary, Personnel(A)Department Govt. 

Of ASSaIn, Respondent No.4, 

Written Statement on behalf of Respondent No.1 and 4 to the 

application filed by the applicant ). 

I, Shri.Naresh Ch, I4±sra son of Late Basudev 

Misra , Deputy Secretary to the Govt.of Assarn, Personnel (A) 

-Department, Dispur, Guwahati-6 do hereby solemnly state 

as follows :- 

1. 	 That am the Deputy Secretary to the Govt. 

)_- 	
of Assam, Personnel (A) Department. Copies of the 

aforesaid application have been served upon the 

respondent Nos. 1 and 4. I perused the same and 

:514  understood the contents thereof. I have been 

authorised to file this written statement 

C ontd. • . • .. .2 

\R2W3 

jeck 
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before this Hon'ble Tribunal • I do not admit 

any of the allegations/averments made in the 

application which are contrary to records. My 

statement which are not specifically admitted 

herein after are to be deemed as deEiied. 

That in regard to the statements made 	
/ 

in paragraphs 4.1 and 4.2 of the application 

the answering respondent has nothing to make 

comment on it as they are being matters of 

records and rules. 

That in regard to the statements made in 

paragraph 4.3 of the application, it is 

stated that the selection will be made as 

per Rules of prnotion of State Civil Service 

to Indian Administrative Service under the 

provisions of lAS ( Appointment by promotion) 

Regulations, 1955. 

That in regard to the statements made 

in paragraph 4.4 of the application the 

answering respondent has nothing to make 

comment on it as they are being matters of 

records. 

59 	 That in regard to the statements made 

in paragraph 4.5 of the application, it is 

stated that names of eligible officers of 

state Civil Service will be included within 

the zone of consideration for promotion to 

lAS as per Rules. 

That in regard to the statement made 

in paragraph 4.6 of the application it is 

stateá that the matter for convening the 



S 3 

selecti•n committee is under prcess. 

-. 	7. 	 That in regard to the statements 

made in paragraph 4.7 of the applicati.n e  

the answering reandent begs to state that 

the matter for early dispesal of represen- 

tations are being in process and the proposal 

for promotion of SCS Sf ficers to iAs is 

being submitted. 

That in regard to the statements 

made in paragraph 4.$ of the application. 

the answering respondent has nothing to make 

comment on it. He, however, does not admit 

anything which is contrary to records. 

That in regard to the statements 

made in paragraph 4, and 4,10 of the 

application, the answering respondent begs 

to state that , it is not true that the 

stes for convening the meeting for selection 

is not taken, in fact the steps are being 

taken for convening the meeting of the 

selection committee and the same is under 

process. 

10. 	 That in regard to the statements made 

in paragraphs 4,11 and 4.12 of the epplication s  

it is stated that the selection, to lAS from 

SCS officers will be made from the eligible ScS 

officers who are in zone of consideration as 

per the provisions of lAS (Appointment by 

promotion) RegulationS. 1955 and the appointment 

accordingly will be made who are found 

suit able. 

I 

• 	eC 	 CO 	 Contd..,.,4 
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Further for holding the selection 

meeting for promotion to lAS from SCS in 	 zf 
under process. 

That in regard to the statements 

made in paragraphs 4.13 and 4.14 of the 

application, it is humbly state that the 

process for holding the meeting of the 

selection committee for preparation of the 

select list for promoting the SCS officers 

is under process. 

That in regard to the statements 

made in paragraph 4.15, the answering 

respondent has nothing to make comment on 

it. 

That it is submitted that the 

instant application is a premature one 

and is lia1e to be dismissed. 

. S • S • 	• 

00 
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VERIFICATION. 

I. Shri Naresh Ch.Misra son of Late 

Basudev Misra, Deputy Secretary to the Govt.of 

Assam, Personnel (A) Department, Dispur, Guwahati.-6 

do hereby verify that the statements made in 

paragraphs 1,3,5,6 to 12 are true to my knowledge : 

those made in paragraph 2 and 4 are being matters 

of records of the case derived therefan which 	 ( 

I believe to be true and the rest are hi.gnble 

submissions before this Hon'ble Tribunal. 

I have not suppressed any 

- material facts and I have signed this verification 

on this the 	 - March,2003. 

 

4; 

MAGIS 

Lu!. 

WI 	 - 

- 	 I 
f\ 	 i 

Up,G/ 

vvc'~ Ci. 
Signature, 

 



EFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, G1YWAHATI 

IN THE MATTER OF 

OA No. 2 0/2003 

BETWEEN 

ABDUL BASSAR MD EUNUS & OTHERS 

Vs. 

UNIGN OF INDIA & OTHERS 
	 RESPONDENTS 

11QRT REPLY STATEMENT ON BEHALF OF RESPONDENTNQ2 

Reply Statement of (Ms.) Molly Tiwari posted as Under Secretary in the 

Union Public Service Commission, New Delhi. 

	

2. 	I solemnly affirm and state that I am an officer in the Union Public Service 

Commission, Dholpur House, Shahjahan Road, New Delhi and am authorised to 

file the present Reply on behalf of Respondent No.2. I am fully acquainted with 

the facts of the case as gathered from the records and stated below: 

	

3.1 	That I have read nd understood the contents of the above Application and 

in reply I submit as under 

At the outset, it is submitted, that this Reply is being. filed by thiS 

Respondent to bring outthe factual position in so far as it relates to the Union 

Public Service CommissjQn It is submitted that the Union Public Service 

Commission, being a Consti.tuti9nal.b';Ufl Articles. 315, to 323 of the 

Constitution, discharge their duties and functions assigned to them under Article 

320 of the Constitution. Further, by virtue of the provisions made in the All India 

Services Act, 1951, separate Recruitment Rules have been framed for the 

1AS/1PS/1FS. In pursuance of these Rules, the lAS (AppointmCfl by Promotion) 

Regulations,1955 (Promotion Regulations) in short) have been made, in 

accodance with the provisions' of the said Regulations, the Selection Committce 

presided over by the Chairman/Member of the Union Public Service CommiSSi .O11, 

APPLICANTS 

I 



2 

otion to the lndiai 
/ makes selection of State Civil Service officers for prom

.  

Administrative Service. In accordance with the Promotion RegulatiO1s the Select 

Lists for prootion of State Civil Service officers to the indian AdmifliStrati 
m  

Service for the years 1998, 1999, 2000 & 2001 was held on 
	4.2001. These 09.0  

/ 	

Select Lists have since been approved and acted upon by the Govt. ol India 

(DepaIrne1t of Personnel & Training). For the year 2002, no proposal had been 

fo
arded by the State Govt. upto 31.12;2002 by when the Selection Conmitt 

Meeting was to have been held and the details of which are given in the following 

paragraphs. 

ntention of the Applicants is 
regarding non convening of a 

4. 	The main co 
ction of scs officers of Assa 

meeting of the Selection Committee for sele

m for 

promotion to the lAS of 
5m MeghalaYa Joint Cadre during the year 2002. In 

this regard it is 1ost respectfully submitted that in terms of Rule 4(2)(h) of the 
ion 5(1) of the lAS 

lAS (ReCrnitment) Rules, 1954 read with Regulat 
1. 

(Appointent by Promotion) egulations 1955 the Central Govt, in 
m 	

consultati01 
R  

with the State GovCtfllflCflt, determille the number of posts for 
recruitme1t by 

promotion of State Civil Service officers to the Indian Administrative Service each 

year. It is only aftr the vacancies have been determined by the Govt. of India that 

the State Government furnish a proposal to th 	
m e Comis 	ly a si0 O n fter receipt of 

such a proposal ht neeeSsaly steps are initiated by th Commission for convening 
ommite In the instant case, this RespOldCflt had 

a meeting ôf t 1 e Selection C 
requested the tate Government vide DO letter dated 29.05.2002 and subseqUt 

reminders d t-.ed 05.02.2002 and 02.12.2302, to furnish the requisite proposal for 

promotion° State Civil Service officers to the Indian Adl1inistrati 
	Service, it 

is also cserved from 
 our records that the Govt. of India, DOP&T did not 

dete 	
the number of vacancies in the promotion quota of lAS for the year 

200': Fuher, the State Governrne1t 'ide their letter No. AAl.2/20O2/2' dated 

2 9.2002 intimated that the proposal 
relating to determiltbon of vacalicieS and 

/- posal for th year 2002 in respect of IAS(CS) and lAS (N0flSCS) were 

.elayed since the Hofl'ble High Court had temporarilY stayed the Assam Civil 

Service Gradation List. The State Goverl'11Xeflt further formed the ConhlflissiOfl in  

ated 06.11.2002 that they were p
rocessing the c 

in their letter d 	

ase in view of the 



/ Orders of the Hon'ble High Couit, Guwahati and the submiSSionS of the 

 Government in this regard may also kindly be refrred. 

5. 	
As brought out above, the State Government did not furnish the requisite 

proposal by 3 1.12.2002 and nor had the vacancies been determined by the Govt. of 

India. As such, it is humbly submitted that a meeting of the Selection Committee 

for preparation of the Select List of 2002 for selection of 
scs officers of Assam 

for promotion to the lAS of 
5am Meghalaya Joint Cadre could not be held 

ions of the Central Government and State 
during the year  2002.j The submiss  

Government in this regard may also kindly be referred to. 

6. 	It is 	
her submitted that in terms of the provisions of the amended 

ared by the Selectio 
Promotion Regulations, the Select List of 2002 will be prep

n  

Committee alongWith the Select List of 2003 after the vacancieS have been 

determined and the necessary propoSals arc received from the State Goveflmeflt. 

As such, th submissions being mC by the State Government and the Central 

Government in this regard may also kindly be referred to. 

7. 	
It is huthbly submitted that in view of the above submissions as also the 

rnment in this regard, 
submisSions bade by th State Govt. and the Central Gove  

the Hon'ble Tribunal may be pleased to pass approptiate. orders. 

	

7f 	__ 
DEPONET\ 

'I 

—ICA—IJAMN  

I, (Ms.) Molly Tiwari, do hereby declare that the äontefltS of the above 

Shoi Reply Statement are believed by me to be true based on the records of the 

case. No part of it is false and nothinghaS been concealed ther 
ft eolu. 

DEPON!T 

Verified at New Delhi on 
25t4 March, 2003. 


